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APPOINTMENT OF A  JOINT   SECRETARY IN 
LAW MINISTRY 

197. SHRI M. P. BHABGAVA: 
SHRI A. G. KULKARNI: 

Will the Minister oi LAW be pleased to 
state: 

(a) whether 'any Joint Secretary has 
been appointed in his Ministry on an 
ad hoc basis without getting the prior 
approval of the Union Public Service 
Commission; 

(b) if tlie reply to part (a) above be in the 
affirmative, what are the qualifications of the 
person, where was he serving beoref comng 
as Joint Secretary and what was his scale of 
pay in that post;  and 

(c) what is the present pay and 
emoluments he is drawing? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI MOHAMMAD 
YUNUS SALEEM): (a) No, Sir. 

(b)  and  (c) Do not arise. 

 SUPPLY or FOODGRAINS UNDER PL. 4$* 

198. PT. BHAWANIPRASAD TIWARY: 
Will the Minister of FOOD AND 
AGRICULTURE be pleased   *• 
state: 

(a) whether the Government of Madhya 
Pradesh have asked for » surcharge of Rs. 5|- 
per quintal o» the wheat procured for Centra! 
Gov. ernment; 

(b) what is the stand of Central 
Government in this regard, particularly in 
view of the announcement by the 
Government of U.S.A. that it is prepared to 
supply more foodgrain! under P. L. 480; and 

(c) whether Government propose te 
accept this offer of U.S-A.?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 

COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI M. S. 
GURUPADASWAMY): (a) No, Sir. 

(<b) and (c). Do not arise. T»« question of 
further supplies under P. L. 480 is yet to be 
discussed with i/.S. Government officials.] 

PURCHASE AND SALB OF FRUITS HY FOOD 
PROCESSING INDUSTRIES 

199. DR. (MRS.) MANGLADKVT 
TALWAR: Will the Minister of FOOD AND 
AGRICULTURE be pleased ♦• state: 

(a) whether it is a fact that food processing 
industries    purchase fresh 

t[ ] English translation. 

 


